HIGH COURT OF MEGHLAYA
AT SHILLONG

NOTICE
pated 24 fine, 2016

No.HCM.1I/150/2016-Estt/ «22F1 It is hereby informed that all advocate: who had obtained
their graduate degree in Law before the academic year 2010 enrolled on the “Roll of
Advocates” are required to apply for verification of “Certificate of Practice and Place of
Practice” from the Meghalaya State Bar Council, the applications pertaining te which are to

reach this Registry on or before 28" June, 2016.

The application forms can be downloaded from the website of the High
Court of Meghalaya at www.meghalayahighcourt.nic.in.

Enclosed herewith is a copy of the Gazette of India carrying the Bar
Council of India Notification dated 12™ January, 2015 and the application forms.

Leissla—
REGISTRAR GENERAL

Memo No.HCM.11/387/Pt.1/2013-Estt/ Dated __ June, 2016
Copy to:
1. The Advocate General, High Court of Meghalaya for favour of informatior.

2. The District & Sessions Judges,

(i) Jowai, {ii) Williamnagar, (iii) Shillong, (iv) Nongpoh, (v) Tura, (vi) Nongstoin;
with a request to kindly intimate the same to the Bar Associations within the
respective Districts immediately.

3. The Joint Registrar-cum-Secretary to Hon'ble the Chief Justice, High Court of Meghalaya,
for favour of his Lordship’s kind information.

4. The Systems Analyst, High Court of Meghalaya, with a request to kindly upload the same
on the High Court website.

5. Shri H.S. Thangkhiew, Senior Advocate, High Court of Meghalaya for favour of
information.

6. The President/Secretary, High Court Bar Association, Shillong, for information and
necessary action.

7. The President/Secretary, Shillong Bar Association, Shilleng, fer information and
necessary action.

8. The President/Secretary, Jaintia Hills District Bar Association, Jowai, for information and
necessary action. .

9. The President/Secretary, Nongpoh Bar Association, Nongpoh, for information and
necessary action.

10. The President/Secretary, Tura Bar Association, Tura, for information and necessary
action.

11, The President/Secretary, Willlamnagar Bar Association, Williamnagar, for information
and necessary action.

12. Notice Board.

13. Office File.

REGISTRAR GENERAL
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BAR COUNCIL OF INDIA
NOTIFICATION
New Delhi, the 12th January, 2015

Extracts of the minutes of the meeting of General Council of Bar Council of India held on
29th/30th November, 2014,

ltem No. 3302014

The Council considered the Draft Rules with regard to verification of Certificate and Place ol Practice of

Advocates and to repeal the Bar Council of India Certificate of Practice and Renewal Rules, 2014 and passed
the following resolution:

Resolution No. 216/2014

(e) The Council resolves 1o modify the Resolution No. 169 of 2014(Item No. 276/2014) dated 17" October,
2014. The Council further resolves that Draft Rules with regard o Verification of Certificate and Place of
Practice submitted by the sub-Committee be and is hereby approved. These new Rules shall be named as Bar
Council of India Certificute and place of Practice(Verification) Rules 2015 depending on the year of its
publication in the Gazete of India) and it shall come into force from the date of its publication in the Gazette
of India. The Council further resolves to repeal Bar Council of India Centificate of Practice and Renewal
Rules, 2014, accordingly the Bar Council of India Certificate of Practice Renewal Rules, 2014 stand repealed

() Bar Council of India Cartificate and Place of Practice (Verification) Rules have been framed in exercise of
powers conferred on Bar Council of India by section 49(1)(ag). 49(ah) and 49(1) of the Advocates Act, 1961
and in exercise of powers under Part-V Chapter |, lule 1(1) & 2 and Rule 2 of Bar Council of India Rules.
Chapter Il sub Rule 3, 4 and Part-!X Rule 17,18(h). 20.22.24 of Bar Council of India Rules.

Bar Council of India Certificate and Place of Praciice (Verification) Rules, 2015,

Statement of objects and reasons:

The legal profession is an Honorable one and it has critical role 1o play in protecting and promoting
the Civil and Constitutional rights of the people. An independent and fearless Bar is vital ard crucial for
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In the Joint Meeting of the representativés of all State Bar' Councils and Bar Cotincil of Indiag
concerns were raised by all that wrend of Advocates switching over to other professions/services/business
without any information to the State Bar Council has reached alarming peoportions. This trend is endangering
the legal profession as.a whole. It has also madc a dent in its sanctity and.standards. Names of such advocates
continue to be included in the “Roll of advocates” being maintained 'by the State Bar Councils,
notwithstanding the fact that they have left the legal profession or-have since died. Though under section 19
of the Advocates Act, the State bar Councils are under legal obligation to-send a copy of the Roll of advocates
prepared by it under section 17 of the Act and subscqucnl alterations/additions thereto but practically no state
bar Council has observed this mandatory provision of the Act up till now.

Under these circumstances it appears that a definite trend .is wvisible that the control of Bar
Associations and of other elected bodies under the Advocates Actiis slipping out of the hands of the
advocates who practice law. It is also being experienced that after certificate of enrolment is issued to an
advocate, practically no communicative and continuing contact survives between him and the Council.

Under the existing state of affairs, All India Bar [xamination introduced “om the
directions/observations of the Supreme Court of India to improve the standard of legal profession hés also
failed to fully achieve its objective. Advocates enrolled with the State Bar Councils obtain “Provisional
Certificate of Practice” (valid for 2 years) and thercaficr most of them are practicing Law without caring to
appear for All India Bar Examination and 1o pass it. K,

Various welfare schemes for advocates have been {loated in India both under Staie Legislations as
well as under various welfare schemes framed by different State Bar Councils and by Bar Council of India
but benefits thereunder are being enjoyed by those also who have left the profession.

There is also an urgent need for laying down some conditions for practicing law in different Courts so
as o give due weightage and credence to experience. Before an advocate could practice law in higher Couits,

there is need that he is exposed to real court experience in lower Courts/trial Courts. This will ‘help in
integrating the wholc judicial system from the perspective of the Bar. -

Therefore, in oirder to achieve better and effective administrative and disciplinary control of the local
Bar Associations, State Bar Councils and the Bar Council of India over the advocates entered on the Rolls of
advocates being maintained by different State Bar Councils under section 22 of the Advocates Act and further
in order to weed oul advocates who have left practice, the Bar Council of India, in the excreise of powers
conferred on it by Section 49(1) (ag), 49 (ah) 49(i) of the Advocates Act, 1961 and by all other enabling and
residuary powers vesied in it, had brought the rules titled = Bar Council of ladia Certificate of Practice and
Renewal Rules, 2014” for the purposes of carrving into effect the provisions and objectives of the Act:-

But in some of the places, the Advocates raised objection with regard to the word Renewal, though in
fact it is not the renewal of enrolment, rather it aimed at periodical verification of the details of an Advocate
already cnrolled with some State Bar Council. The aim was/is only to-verify the place where the ‘Advocate
normally practices, the Bar Association of which he is a member (if-dny), the address/email id. ensolment
number/year, the Institutions from which the Advocate has passed his Graduation and L.L.B. The purpose is
the maintenance of record of all the Advocates of the country; two passport size photographs of Advocate
was/is also required to be furnished to the State Bar Council. Fhe other object was/is also 40 introduce
certain clectoral reforms in the Bar Council/Bar Association elections, ‘because #n recent -past, tie Bar
Council of India and the State Bar Councils have come acress the cases of rigging in the-polls and the
allegations of bogus voting has now become frequent. since the State ‘Bar Councils-and/or majority of Ba
Associations of the country have no record of the Advocates who died after enrolment or who joined othe:
jobs, business or professions; the Bar Council of India being the regular of Legal profession and Lega
education of the country has, therefore, decided to undertake the dctailed verification and then o prepare ¢
Voters® List alongwith recent photographs of the Advocate (Voter). The'Council has framed these Rules ir
the light of the verdict of Hon’ble Apex Court in the case of Supreme Court Bar Association. The Ba
Council of India has already decided to develop the web-portal for this purpoese 1o have full details of all the
Advocales of the country, all the Institutions imparting Legal Education. -details of Law students, the Lav
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ers and details of all the Bar Associations. The detailed information and photograph is necessary for
purpose also. Furthermore, since some of the Bar Associations have raised baseless objection with regard
7./ to the sum of Rs. 500/- as Practice Fee.(as per them it is a heavy amount); the major portion (about Rs.409/-)
b,%' of this Rs. 400/ was aimed (in 2014 Rules) for providing welfare schemes (like Insurance for Advocates and
2, %0 their family members and improvement of infrastructure and Library of Bar Associations, Pensions etc.) But
~ due to objection, now the Council has resolved to segregate this amount of Rs. 400/- for welfare-schemes
> from the.process fee of vcnﬁcalm Now only Rs.100/- is to be charged from the Advocates as Process fee
and rest of Rs. 400/~ would be optional not mandatory, depending upon the decision of concerned State Bar

/ Council and the concerned Advocate. Even from this process fec of Rs. 100/-; besides the expenditure

; incurred for undertaking the work of verification, the State Bar Council. Bar Associations and Bar Council of

j India are required to spend the rest of the amount for the improvement of infrastructures ol Associations

I only. State Bar Councils shall be required to open and maimtain a separate Bank Account for this purpose

ar which would be audited every year. The report of Audit shall be sent to Bar Council of India and the Bar

he Association soon after the submission of report.

n The Bar Council of India has also come to know that a number of fake (farzi) persons (without oy
l.aw Degree or envolment certificate) are induiged in Legal practice and are cheating the Litigants. courts and

other stake-holders; and neither the Bar Associations nor the concerned State Bar Councils have aiy conirol
over such fake persons. Shockingly, it has come to the notice of the Council that at some places. the offize-
bearers of Bar Associations or some vote-seckers knowingly make such people members and voters of their
Associations with a motive to get their votes in the clections of Bar Associations or Bar Councils. Similarly,
many persons, after getting enroiled as Advocates in any State Bar Council, get involve in Property-Dealings.
contract or switch over to some ofher business. profession or job and have no more concern with the Legal
15 profession. Such “non-practicing Advocates™ arc sometimes being used by some ol the office-
a bearers/candidates for elections of Bar Associations or Bar Councils (only for their votes). But in fact, the
Council has realized that such practice is degrading the standard of Legal profession, and this mal-practice
has to be stopped. g
5. Few of the office-bearers/representatives of some of the Bar Associations had raised unnecessary
i objections and protests to these reformative steps. Such protests were/are only to serve their vested interests.
Bar Council of India has to maintain the dignity and standard of Legal profession, we shall have to oust fake
people from the court-campus and we shall have to identify the “non-practicing Advocates™ (who are
involved in other job, business or profession). We are to ensure that such Advocates do not involve in
deciding the fate of our Associations and the Bar Councils: And such Advocates are not allowed to get any
benefit of welfare schemes or to practice Legal profession so long they are in #ny other business. job or
profession.

It is due to these reasons, the Council has decided to make provisions for identification of such fake
persons and non-praclicing Advocates. And the Council has also felt it necessary to discourage those
Advocates who raise unnecessary protests with an intent to keep and protect the fake and/or non-Practicing
n Advocates with an object 1o get their votes. Therefore, the Council has resolved to make suitable provisions
e in these Rules so that if any Advocate is found to be indulged in making deliberate effort to
¢ (i) Protect fake people practicing legal profession illegally

(i) tocreate.any hurdle in identification of “non-Practicing Advocates” and
(ii)  create any objection ‘n verification of the certificate of practice, credentials, place of Practice and
details of Advocates, such Advocates would be debarred from contesting any clection of Bar
Association or Bar Council for a period of three years from the date of order to this effect.
Under the circumstances and for the abovementioned reasons, the Council has resolved to repeal the “Bar
Council of India Certificate of Practice and Renewal Rules 2014” and has made and passed the new * Bar

Council of India Certificate and place. of Practice (Verification) Rules 20157, and has decided to implement
it

—

= w

CHAPTER |
PRELIMINARY

s A e T T T ]

1. S Title:

These Rules shall be-called as the “Certificate and place of Practice (Verification) Rules, 20157
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Extent'

These rules will be applicable to all the advocites whosé naiiies appear on the Statg Rolls being

maintained by the State Bar Councilsunder section 17 of the Advocates Act, 1961.
Date of commencement:

These rules, except Rule 7 of Chapter 111, shall come into force at once from the date of publicatior
of these Rules in the Gazette of India. Rule 7 of Chapter [lI shall come into force on such date as the
Bar Council of India may, by notification in the Gazette of India, appoint in this behalf.

Definitions:

(a)
(b)

(<)

()

(e)

n

(g)

(h)

U

@

(k)

U

Act means the Advocates Act, 1961.

Advocate means an advocate whose name is entered in the Roll of advocates being
maintained by the State Bar Councils under section 17 of the Advocates Act, 1961.

Certificate of Enrolment mcans the certificate of enrollment held by an advocate issued
under section 22 of the Advocates Act. 1961.

Certificate of Practice in relation to an advocate having obtained graduate degre@.in law
before the academic year 2010 enrolled on the roll of Advocates shall mean Certificate of
Practice issued under Rule 13 and in rclal:on to an advocate graduating in law in academic
year 2009-2010 (1% July, 2009 to 30™ June, 2010) and thereafter, enrolled on or after 12
Day of June, 2010, Certificate of Practice means the “Certificate of Practice”™ issued under

All India Bar Examination Rules or under Rule 13 of these Rules or the enrolment certificate
issued by the State Bar Council.

State Bar Council means the State Bar Councils as defined under section 3 (1) (2) of the
Advocates Act, 1961.

Verification/process fee means the amounts payable under these rules as fee and amount for
processing of Application and its verification. This amount may be varied by the Bar Council
of India from time to time and on such variation, the varied amount shall mean the fee.

Bar Association of a given area/town/city means an area/territory and court work based
association of advocates, weather registered under the Societies Registration Act (Act No.
XXI of 1860) or not having its arca/territory defined in terms of the whole or part of the
territorial jurisdiction of Courts/Tribunals/Persons or any other Authorities legally competent
to take evidente before which its members ordinarily practice law and it includes Bar
Association exclusively dealing in specific ficlds of law viz. Income Tax, Corporate Law,
Central/State Excise Law etc. in relation to the authorities/tribunals/boards etc. thereunder.

“Roll of advocates™ means “roll” as defined in the Advocates Act.

“Administrative Committee”™ shall mean a committee comprising of three members of the
State Council, constituted by the State Bar Council by way of election, for discharging such
functions and duties as are entrusted to it under these Rules. There may be more than one
such Committee depending upon the work load of a particular State Bar Council.

An non-practicing advocate means an Advocate enrolled with any State Bar Council, but is
not in actual practice of Law and is engaged in some other public or private job, business,
confract etc. not related to Legal profession: and who has been so declared under Rule 13 and
Rule 20.2 of these Rules and whose name stands published under Rule 20.4.

Fake Person is a person who is involved in practicing in Courts of Law/Tribunals or other
Legal forums without having a valid Degree in Law (without any enrolment in any State Bar

Council) and use to appear in such Courts, Tribunals or Forums illegally posing him as an
Advocate.

All terms and phrases used in these rules shall have the same meaning as they have unde

the Advocates Act, 1961, unless the context in which such words and phrases are used
expressly suggest to the contrary.

“
s
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An advocate shall not be entitled to practice law unless he holds a valid and verified certificate of
practice issued either under All India Bar Examination Rules or under these Rules.

This disability to practice law would come into force only when the name/names of such
advocate/s is/are published under Rule 20.4.

Exemption of certain categories of Advocates:-

However, it is made clear that the senior Advocates designated under Section 16 of the Act and
the Advocates on Record of Supreme Court of India shall not be required to fill up the form for
Verification. The senior Advocates and Advocates on Record of Supreme Court of India are
simply required to send their two passport size photographs with their names and current Address
to the concerned Bar Council through their respective Associations so that their names could be
included in the voters ~list of State Bar Council, There is a separate form ‘Form E’ for that
PUrpose.

CHAPTER U
LOCAL BAR ASSOCIATIONS

Advocate to be a member of the Bar Association where he/she sormally practices law:

6.1 An advocate, after having obtained a Certificale of Euoliment uader section 22 of the
Advocates Act, 1961, 15 required o gel himselfl registered as o member of e Bay
Associntion where he grdinatily practices law or intends to practicc law And ifany Advocate
does not intend to be a member of any Bar Association duly recognized by concerned State
Bar Council, then he shall be required to intimate the same to the State Bar Council and he
shall have 1o explain as to how shall he be getting the benefits of any welfare scheme floated

€ by the State Bar Council or the Local Bar Association. The decision of State Bar Council
shall be final in this regard.
r 6.2 In case 2n advocate leaves one Bar Association and joins another hy reason of change ol
| place of pragtice or by reason of change of field of law, he'she shall intimate such change
with all the rzlevant particulars to the State Bar Council, of which he is a member
’ Such fact of leaving as well as of joining shall be independently mtimated 1o the atoresaid
said Bar Council within a peniod of cne month.
3 f 3 Bar Associations to apply to the respective Bar Council within whose junsdiction they ae
i located, for being recogmzed under these rules. Recognition shall be uccorded o suchia Rar
" Association only which falls within the defimtion of Bar Association as detined i thise
. rules.
CHAPTER ITI
7.1 If it comes to the notice of the Counctl through any source that any office-bearer of any Bar

Association or any Advocate i1s involved in making unnecessary, baseless and deliberate
protests/objections in the process of identification of fake persons (involved in [egal
| profession) or in the identification of non-practicing Advocates (who are domng some other
: job, business etc.) and/or making any attempt to mislead the Advocates of hus Association or
State by making irresponsible statements with ill motive to create hurdle in implementation
of these reformative Rules, a Tribunal constituted by the Bar Council of India and the State
Bar Council may pass an order debarring such Advocate or office-bearer from contesting the
elections of Bar Association/State Bar Council for a period of three years from the date of
passing of such order,
1.2 Any such order be passed only by a Tribunal consisting of one former Judge of any High
Court (nomirated by Bar Council of India) one senior Advocate and one Senior Member of
State Bar. Council (nominated by the Chairman and the Vice-Chairman of that Bar Council )
Hon'ble Former Judge of High Court shall be the Presiding Officer of the Tribunal and no
adverse order can be passed by such Tribunal unless the concerned office-bearer’ Advocate 15
given an opportunity of hearing. The decision of majority will prevail in such decision. The
Tribunal shall have power to pass interim orders also,

18/ 4;’7;5‘-33
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The State Bar Council or Bar Council of India may refer the matters to such Tribunals
the Tribunal shall dispose of the matters expeditiously. There shall be a separate Tribunal for
each State Bar Council.

13 An Appeal/Revision shall lie before the Bar Council of India against any order passed by the
said Tribunal, if preferred within a period of 60 days from the date of order: However, the
Council shall have the power to condone the delay in filing such Appeal/Revision beyond 60
days, if sufficient cause is shown by the appellant/petitioner.

CHAPTER IV
APPLICATIONS/ORDERS/OBJECTION  PETITION  WITH  RESPECT  TO
CRANTVEFIFIC (TG0 O CERTIFICATE AND PLACE OF PRACTICE

Application for verification of “Certificate to practice and place of Practice” by advocates

enrolled on or before June 12, 2010:

An advocate graduating @ faw in academic vesr 200020101 July, 2009 to 30™ June, 2010}
and therealier, enrolled on the “Roll of Advncates™ on or alter June 12, 2010 |5 required to
apply for issuance of "Cemficate of Practice™ under A India Bar Examination Rules, 2010
and for verification of such “Certificate of Practice” from the State Bar Council in which
i shie is cinoiiad as an advocate under Rule 5.

82 An advocate having obtsined graduate degree in law before the academic year 2010 enrolled
on the “Roll of Advocates”, is required to apply for verification of “Centificate of Practice
and place of practice” from the State Bar Council in which he/she is enrolled as an advocate
under this rule within a period of 6 months of the enforcement of these Rules/date of
enrolment.

o0
Lad

Every application for issuance of venfied Certificate of Practice shall be submitted in the
prescribed format as given in Form A Column [ and Column II annexed with these Rules
disclosing all the necessary mformations as required thereunder to the State Bar Council.
with which he/she 1s enrolled.

84 Every such application shall be accompanied by the following documents. certificates,
declaration, fee ete: -
1 Verification tee/process fee in the sum of Rs.100/- (rupees one hundred only) by way
of Bank Drafts’ Account payee bank cheque or cash in the name of :-

4. Secretary State Bar Council, with which the applicant is enrolled (or it may
be pa:d in cash also):

Out of this Rs. 100/-, the Secretary, State Bar Council
shall send a sum of Rs. 20/- 10 the concerned Bar Association and Rs, 30/- to Bar Council of India,

rest Rs. 50/- is to be kept in the Account of State Bar Council.

i, A declaration in the prescribed format as given in Column II of Form ‘A’ annexed
with these Rules;
1ii. Two passport size photographs duty attested by the President/Secretary of the Bar

Association or by any other office bearer of the Association who is duly authorized
for this purpose by the Bar Association, of which the applicant 1s a member, or by a
member of the State Bar Council duly authorized by the State Bar Council or Bar
Council of India ;

v. Certificate in Form A Column III issued by the President/Secretary or by any other
office bearer of the Association, who is duly authorized for this purpose by the Bar
Association/ to the effect that the applicant advocate is a bona fide member of the
concerned Bar Association and that he has not left law practice OR By any member
of State Bar Council duly avthorized by State Bar Council or by the Bar Council of
India.

In case, the applicant has been a member of different Bar Associations at different
times simce the issyance of certificate of enrolment under section 22 of the Advocates

4
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Act, 1961, such certificates may be obtained from the Presidents/Sccretaries of the
different Bar Associations, of which the applicant remained a member. at different
times.

In case, the certificate of enrolment under section 22 of the Advocates Act. 1961 was
granted ‘more than five (5) years prior to the date of application. such
certificate/certificates needs 1o be confined only to a period of five (5) years,

Provided that in casc it is established at any stage that any such Authority has
deliberately issued a certificate in Column 111 of FORM “A” even alter knowing that
the Advocate is not in practice, the State Bar Council will be at Liberty to take
appropriate action against such Authority issuing such certificate.

That the aforesaid application may be filed by the applicant along with all the aforesaid
documents cither by hand in the Office of the State Bar Council against proper receipt or
send to the Secrctary under registered post or through the Bar Association. of which he/she is
a member

Application for Verdicntion of Certificate of Practice issucd by

State Bar Council:

9.1 The Certificate of Practice issued to an advocate under Rule |3 of these Rules or under All
India Bar Examination Rules and Verification thereol. shall be valid for a period ol five years
(5) years only and is lable to be verified every five (5) years by filing an application for
verification in advance within a period of six (6) months, before the validity period of
“Centificate of Practice™ or of its verification. expires.

9.2 All such applications for verification shall be filed in the format as given in Form A annexed
with these Rules and it shall be accompanied by such documents, certificates. declaration, fee

ete as are mentioned in clauses (1), (i) and (1v) of Rule 8.4 and the same may be submitted as
per Rule 8.5

Delayed application with late fec:

That all the applications for verification of ~“Certificate of Practice™ filed after the time fixed by
rule 8/rule 9.1 of these Rules shall not be received by the Office/Sceretany unless it is
accompanied by late fee i the sum of R 100/ (one hundred onlv) and such late applications
would be entertained only lor a period of six (6) months.

Delayed application for verification with penalty clause:

That all applications for verification of certificate of practice filed after the period fixed under rule 10
shall not be received and processed by the Office/Secretary unless it is accompanied by a penalty fee
of Rs.50 (rupees fifty only) per month reckoned from the last date on which such an application
ought to have been made under Rule 10 of these Rules but such late application with penalty clause
attached thereto would Be entertained only for a period of six (6) months,

Incomplete and fauliy applications:

That in case, the appiications so received, are found to be incomplete/faulty, the Office of State Bar
Council shall intimate the concerned advocate of such shortcomings/defects by issuing letter under

registered Post and such applications shall be processed further by the, Office on removal of such
shortcomings/defects.

The time taken to remove such shortcomings/defects by the concerned applicant may be counted
towards late fee pavable by the concerned advocate at the rate of Rs.l. 00/~ per month unless it is

waived by the Chairman/Vice-Chairman of the State Bar Council in case sufficient cause is shown
for such delay.

Order on the application for verification of Certificate of Practice:

I'hat every application for verification of certificate of practice and place of practice received shall be
serutinized by the Office within a period of one month from the date of its receipt and i found in
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order, it shall be placed along with the persanai file of the applicant before the Admlmstrati
Commlttee, for passing the requisite order allowing or dismissing the application.

Such apphcanon is liable to be dismissed only in case it is found that the advocate has left law
practice and that he/she has no bona fide intent and interest in-continuing it in future also and such an
advocate shall be treated as a non-practicing advocate under these Rules.

No adverse order can be passed under this rule unless a reasonable opportunity of being heard it
afforded to the applicant.

14. Objection Petition:

4.1  An advocate or any person may file an objection petition before the State Bar Counci
seeking to add the name/names of an advocate/advocates in the List of Non-Practicing
Advocates on the ground that such an advocate has left law practice and that he/she has nc
bona fide intent and interest in continuing it in future also.

142 Rule A. I (1) and rule A. 1 (2) of Chapter | of Part VII of the Bar Council ol India Rules
relating to complaints under section 35 of the Advocates Act shall, mutatis mutandis, 2ppl
to these objection petitions except that such objection petition shall be accompanied by :
security amount of Rs.l, 000/- and not such™ fee as is prescribed in the aforesafd Rule:
relating to complaints under section 35 of the Advocate Act.

143  That in case the State Bar Council finds that there is a prima facic case in favor of the
applicant; it shall refer it for decision to its Administrative Committee.

144  That the “Administrative Committee™ of the State Bar Council shall decide and dispose 0!
such an objection petition along with application for issuance/verification of Certificate o

Practice of the concermned advocate, if any. But if no such proceedings are pending, suct
objection petition shall be decided independently.

Such procedure as is applicable to complaints under section 35 of the Advocates Act shal
apply, mutatis mutandis, to proceedings under this rule.

14.5. That in case thec complaint is found to be vexatious, frivolous and mala fide. the securit)
amount deposited with the objection petition shall be forfeited to the State Bar Council.

146  The “Administrative Committee™ shall be required to decide the objection petitions within
period of 15 days from the date of objection.

Explanation:- An Advocate shall be deemed to be in practice, if he is able to establish that he has appearet

in any Court of law or has filed Vakalatnama even in one case before any Court of Law/other forum in a yea
before these Rules came into force.

CHAPTER V
FOLLOW UP ACTION
15. Follow up action of order passed under rule 13:

I15.1  That immediately after the application for verification of Certificate of Practice is allowe:
under Rule 13 of these Rules; the Office of the State Bar Council shall prepare the verifie
Certificate in FORM ‘B’ in duplicate duly signed by the Chairman of the State Bar Counc
and in his absence by the Vice chairman of the State Bar Council or by such other member ¢

the State Bar Council who is specifically authorized for the said purpose by the State Be
Council.

152  That one copy of such verified Certificate of Practice shall be dispatched to the advocat
' concerned under registered Post AD without any delay and the other copy shall be kept in th
personal file of the advocate. The State Bar Council shall also make ‘riles and issue a
Identity card of such Advocates containing their photographs, which [-card shall be valid fc
a period of S years from the date of issuance and it shall be required to be produced at th

time of voting election of State Bar Council or Bar Association.

15.3  That the State Bar Council shall maintain a separate Dispatch Register containing all th
details as to the’particulars of issuance/verification of the certificate of practice, origin:
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4
?o'-r:&{, certificate of enrolment and full particulars of the advocate as to age, date of birth, address,
04 “r -l vd - 0
EN email 1d elc.. g
ny This Register shall be maintained year wise in such manner as may be prescribed by the State
) Council.
154  Every State Bar Council shall send to the Bar Council of India an authenticated soft copy of
. the record maintained by it under Rule 15.3 every year.
CHAPTER VI
CONSEQUENCES OF ORBER U/R 13 AND OF FAILURE TO MAKE APPLICATIONS
16.  Conscquence of dismissal of application under Rule 13:
o In the event of dismissal of application under Rule 13, such consequences as are laid down by Rule
20.4 would follow.
- 17, Conseguences of failure to make application as stipulated by
v -
| Rule 7 to 11:
| N L

That in casc an advocate fails to make an application for veritication of Certiticaie of Practice
within such period/extended periods as provided for under Rufes 8 to 11 and in cuse he fuils
e to remove the shortcomings/defects in his application despite intimation under Rule 12 for a
period ot 6 months, it shall, prima facic, be presumed that the such an advocate has left law
practice and that he/she has no bona fide intent and interest in continuing it in future also.

f
of 18. Follow up action against advocates who fail to respond and fall within the ambit of Rule 17 and
i publication of “list of defaulting advocates™):

18.1  That the Office of the State Bar Councul shall prepare a list of such d-..iaulhng
| advocate/advocates who has/have failed to apply for issuance/verification of Certificate of

Practice within such period/extended period as provided for by these Rules or have failed o
remove shortcomings/defects in their applications despite intimation within the stipulated
' period of 6 months.

This list may be titled as the “List of the Defaulting Advocates™.

182 All such advocates whose name/nomes have bheen included 1 the list of “defaulimg
advocates” shall be given due notice of the fact that their mame/names stood ipcluded in the

I above list and further notice of this list shal! also be given in the following manner:
" .
i One copy of such List shall be displayed outside the Otfice of the Bar
Council:
i, Copies of such list shall also be sent to such District/Tauka Bar Association/s
+ to which such advocate/advocates belong as per the address last disclosed by
him/her and also to the conccrned High Court/Supreme Court Bar
| Association;

| i, A letter of intimation that his/her name stands included i such list shall
- also be sent to the defaulting .1dvooate at the address l.hl disclosed by
hiim/her under registered Post. ,

iv. This List shall also bé publlshcd by the State Bar Couuul as per law.
19.  Late Applications aiter publication under Rule 18:

If an application for issuance/verification of Certificate of Practice is received by the State
Bar Council within a period of 6 months of the publication of the aforesaid list of defaulting
advocates under Clause (iv) of Rule 18. it shall be accompanied by such late fee and penalties
as are specified by rules 10 1o 12 of these Rules. i
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All such applications shall be processed by the Office as per the procedure laid down ‘._
10 to 12 and thercafter order on such applications shall be obtained under rule 13 and s
order shall be given effect to as per these rules. v

20.

Conscquences of failure to respond and publication of “list of non-practicing advocates:

20.1  That il no application for issuance/verification of Certificate of Practice is made under these
rules or if an application is filed but defects are not removed as per Rule 17, it shall be
presumed for the purposes of these rules that such an advocate has lefl law practice and that
he/she has no bona fide intent and intercst in continuing it in future also.

20.2  That on the expiry of a period of 6 months of the publication of such ~List of Defaulting
Advocates”, the State Bar Council shall pass an order dirceting that the name/names of such

advocate/sdvocates appearing “List of the Delaulting Advocales™ be put in the list of “Non-
Practicing Advocates™.

203 That due notice of the list of “Non-Practicing Advocates™ shall be given o the tollowings:-

One copy ol such List shall be sent to the Bar Cowmedl of India and 0 ol
piher State Bar Coaonctis

I, (One copy of this bist shall be sent 0wl the Courts simemed withim the
territorial limits of the State Bar Council and also to the concerned 1igh
Court. Once copy shall be sent to Supreme Court of India also.

. Copies of such list shall also be sent to such District Bar Association/s to
which such advocate/advocates belong as per the address Tl disclosed by
him/her and also to the concerned High Court/Supreme Court Bar
Association;

204 The List of Non-Practicing advocates and name/names ol advocates whose application for
issuance/venlication of certificate of practice stands dismissed under Rule 13 shall also be

published by the State Bar Council as per law after such list/name/names 1570 approved by
the Bar Counc'l of India.

L 1st of such non-practicing Advocates is to be furnishied by the concerned Stewe Bar Covneil
10 Registrar of Supreme Court of India, Registrar of all the T1high Courts. Subordinate courts
of the States. Bar Association of Supreme Court of India and  Bar Associations of all the
I ligh Courts and Subordinate Courts

21. Non-practicing_advocates_as included in the list of “non-practicing advocates™ not
entitled to practice law and to other privileges and rights:

211 From the date of publication of the aforesaid list of non-practicing advocates, all such
advocate/s whose name/names has/have been included in the aforesaid list. shall not be
entitled to appear in any Court of Law. before any Tribunal o person legally authorized to
take evidence and before any other authority or person before whom such advocate is by or
under any 'aw (or the time being in force entitled to practice. notwithstanding the fact that
name/names of such advocates is/are entered in the State Roll and that he is holding
certificate of enrolment under section 22 of the Advocates Act.

Further, name/s of such advocate/s shall not be included in the electoral roll Tor the purposes
of elections to the State Bar Councils. Such an advocate/s shall cease to be o member of any

Bar Association and further he/she shall not be entitled to cast vote/s in any cleetions of the
Bar Associations, '

The status and rights of such advocate/s “as advocate/s entitled te perticipate and receive
benefits™ under Welfare Schemes of Bar Council of India created under Rules 40 10 44 B of
Section 1V-A of Chapter Il contained in Part VI of the Bar Council of lidia Rules and other
schemes floated by the State Bar Council shall come to an end w. ¢. I the date of publication
of the List/name/names of Non-Piacticing Advocates under Rule 204 with the éxception that
such an advocate would be entitled to receive such benefits under the relevant schemel/s, if
any, which have already accrued in his/her favor.
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CHAPTER VII
UPDATING OF THE RECORD OF PRACTICING AND NON-PRACTISING
ADVOCATES

22.

23,

24

Record with respect to practicing and non-practicing Advocates:

22.1  ‘Fhat on culmination ol the initial process of identification of Non-practicing Advocates in the
aforesaid manner in the publication of the List of such advocates under Rule 20.4, the State
Bar Council shall create and maintain a separate record of such Advocates with all particulars
as 1o name. address, date of birth. date of cnrolment, enrolment number. particulars of
application for issuance/verification of Centificate of Practice. if any. and ol its dismissal.
This record shall be updated regularly.

(¥
tJd
-

Every State Bar Council shall send to the Bar Council of lndia an authenticated soft copy of
the record as maintained under Rule 22.1 every vear.

2103 Al the Adyvocates whose certificate of Praoctice are duly verilied shall be issued o certificate
ol Praciice atfixing his photography and  mentioning the period of s validine FORM |
And the State Bar Council shall also issuc un fdentity card W such Advocntes containing
a Xerox copy ol his photograph and the period ol its vahdity FORM 1), The Advocates
would pe supposed o carry it while practicing in Courts/ Tribunals or other Forums, so
tnat in case of demand by any Law Court/Authority or any Advocate or any Litigant or
citizen one can casily establish that he is an Advocate.

224 An Advocate alter getting the verified Certificate of Practice under these Rules  can
appear before any Court of Law/Tribunal or other forum n India as per Scction 30 of the
Advocates Act subject to fulfillment of any condition imposced by any competent ur Court of
Law.

titns:

Updating of the electoral rolls of the State Bar Council for the purpeses of clee

On the publication of list of non-practicing Advocatzs under ruie 20.4 and afier sending copy ol such
record to the Bar Council of India under Rule 22.2. the State Bar Councils shall start the process of
preparation: of clectaral roll Tor elections 1o the State Bar Councils as per Chapter L Part-111 of the Bar
Council ol India Rules. No State Bar Councit shall undertake o prepare electoral rall or to conduet
elections 1o the Siaie Bar Councils unless the process of verification of Certificate o1 Practice and of
identilication of non-practicing advocates is completed wnder these Rules by publication of their
names under Rule 204

Provided that the election/s ol the Staie Bar Council/s where a special commitiee/'commitiees under
section 82\ of the Aect is/are already functioning on the date of commencement of these rules, shall
continue undei the existing rules as if these rules have not been enforced. In such State Bar Councils,
these Rules shall come mto foree only afier the new State Bar Council is constituted on the
declaration/publication of the results of the elections.

The State Bar Councils are required 1o constitute various Commitiees for implementation of these
Rules. If any State Bar Council is proved 1o be deliberately slack unnecessarily in’ verification o,
Certificate of Practice and identification of non-Practicing Advocates, then in that case Bar Council
of India would be at Liberty to take appropriate action under the proyisjoris of Advocates Act, 1961,

CHAPTER VLIl
APPEAL, REVISION ETC.

Appellate Tribunal:’ e GE ;
24.1 lhere shall be an Appellate Tribunal for disposal of appeals-under these rules with respect i«

cach State Bar Council and such Tribunal shall comprise of the following members:-

b Two Members of the State Bar Council elected by the State Bar Council under Ruls
44 A(2)1) of Bar Council of India Rules under Part VI, Chapter 1l . Section-(1V A).

i One member of the State Bar Council from amonagst the members of the Executiv
Committee to be nominated by the (€ “hairman of the State Bar Council and anothe
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26.

27.

28.

THE GAZETTE OF INDIA : EXTRAORDINARY [PART i%
—— - — e i —— 2.

member nominated by the Member, Bar Council of India from the concerne
Bar Council.

111, Member of the Bar Council ol‘ Indua from the concerncd State Bar Council who
be its Chairman;

242 That the quorum of the Appellate Tribunal shall be three members but no final order shall be
passed unless the Chairman of the Appellate Tribunal is party thereto.

Appeal against order under Rule 13/Rule 20.2:

That in casc the application of an Advocate for verification of Certificate of Practice is dismissed
under Rule 13 of these Rules/in case the name of an Advocate is ordered to be included in the list of
“non-practicing Advocates”™ by the State Bar Council under Rule 20.2, the aggricved party may,
within a period of 60 days of the date of passing of the order or publication of the list of non-
practicing advocates under Rule 20.4. prefer an appeal against such order to the Appellate Tribunal
but delay in filing the appeal can be condoned. if sufficient cause is shown for such delay.

Fvery such appeal shall be accompanied by an attested copy of the impugned Crder. 1he appeal shall

aot be reeeived and entertained unless it is accompanicd by a fee of Rs. 200/ in the fonn of a Bank
draft/ Account Pavee Bank Cheque favoring Scereary. State Bar Council ol the concerned Snate Bar
Council.

Out of this amount of Rs. 200/, the Secretary, State Bar Council shall send/ deposit remit a sum of
Rs. 50/- to the Account of the Bar Council of India and a sum of Rs. 50/- shall be lramfcrred to the
fund known as = Fund for Promotion Bar Associations™ under these rules.

Every such appeal shall be heard by the Appellate Tribunal, which may pass such order there on as it
deems fit.  Appeal is to be decided cxpcdnmusl) preferably within 90 days of its I:Iuw

Stay of operation of. order passed under rule 13 nnd rule 19.2:

Mere filing of an appeal against order passed under rules 13 and 20.2 shall not operate to stay the

operation ol order appealed against unless 1ts operation is stayed by the Appellate Tribunal on such
conditions as it may deem fit.

Power of Revision:

273 'he Bar Council of India may. at any time, call for the record of any proceeding under these

Rules which has been disposed of by the State Bar Council or by the Appeltate Tribunal, and
from which. no appeal lies, for the purpose of satisfying: itself as to the legality and propriety
of such-order or disposal and may pass such orders in relation thereto as it may deem fit, -

This revision shall be under Part-1l. Chapter 1X of BCI Rules viz. Section 48A of the
Advocates Act. 1961. ' :

(5]
- |
-2

No order which prc;udu.r.ally affects any Advucuu. shall bc pa-scd under 1!11% Rule unless an
opportunity ol being heard has been afTorded to him.

CHAPTER IX
RESUMPTION OF PRACTICE
Resumption of Practice:

28.1 If an advocate whose name has Been included in the “list of non-practicing advocates”
published under Rule 20.4, intends to resume law practice in the changéd circumstances, he
may apply to the State Bar Council that his/her name may be taken out of such |IS|

282 Application for resumption shall be made in Form Calong wnh rcsumption Icc of Rs 2 000/-
and declaration.

Such an application shall be supported by a certificate in Column 111 of Form A issued by the

Pms:dcmect.ruary of the Bar Association, of which the applicant intends to huonu. membcr
for doing practice in luw.
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30.

31.

284

28.5

28.6

The State Bar Council shall refer such an application for resumption 10 the Administrative
Committec which.may pass an appropriate order allowing or dismissing such application
provided that such.an application shall be allowed only if the Administrative Committee is
satisfied that the intent of the applicant to resume law practice is bona fidc.

-In case application for resumption is allowed. the name of the applicant shall be taken out of

the list of the “non-practicing advocates™ and such exclusion shall be duly notified and
published as provided by rule 20.3 qua “list of non-practicing advocates”™.

That from the date of publication under Rule 28.4, all disabilitics suffered by the applicant
under rule 21, shall not survive but he/she shall not be entitled for any beneflits/privileges that
were denied to him under Rule 21 for the period his/her name remained in the “list of non-
practicing advocates™.

Out of Rs. 2000/-; a sum of Rs. 1000/- shall be utilized by State Bar Council for the purpose
of welfare of Advocates and Rs 500/- shall be transferred to the concerned Bar Association
and Rs. 500/- shall be utilized by Bar Council of India for the welfare of Advocates

CHAPTER X
PROCESS FEE FUND

The Verification/Process Fee Fund:

The State Bar Council shall open a separate account for this purpose to  be operated jointly by the
Chairman and Secretary of the State Bar Council.

29.1

292

R

That all the payments towards application verification fee. late fee and penalties payable
under these rules shall be paid by way of bank drafts/account payee bank cheques only in the
name of Secretary State Bar Council or it may also be deposited in cash 1o the Secretary,
State Bar Council or it may also be deposited in cash 10 the Secretary. State Bar Council.

That the all the amount collected under these rules shall be utilized for the following
purposes only:-

(a) To meet the administrative and other expenses arising in connection with these Rules:
The rest of amount shall be spent

(b) To make contributions to different Bar Associations for the following purposes only:-
i. Establishing and improving Law libraries.

ii. Improvement of infrastructure in the premises of the Bar Associations which is
reserved for the common use of the advocates and to make such other contributions
for promoting and strengthening the Bar Associations at the Taluka. District, High
Court and Supreme Court levels as it may deem fit.

iii. To promote welfare schemes for advocates. Such welfare schemes may include
insurance of all kinds with respect to the advocates and their dependent members of
the family; pension schemes, stipends for junior and disabled advocates. continued
legal education/training of advocates.

CHAPTER XI
MISCELLENOUS

oval of di Ities:

In case of any doubt or dispute as 10 the meaning. interpretation, execution of these Rules arises, the
Appellate Tribunal shall be the final authority to settle all such issues and its decision thereon shall be

final.

Regulatory Powers:

The Bar Council of India shall have the right of issuing such regulations to the State Bar Council
from time to time, as are necessary for the proper implementation and execution of these Rules and
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such regulations shall be complied with by the State Bar Council in letter and spirit so that unifo
is maintained in the application of these Rules throughout the Country.

32.  Power of Bar Council of India to form Ad-hoc Committees:

In case the term of elected members of any State Bar Council is likely to expire/expires due to delay
in the process of identification of non-  practicing advocates under these rules or in case of delay in
the preparation of the electoral roll for the elections to the State Bar Councils, the Bar  Council of
India shall constitute an ad-hoc Commitiec consisting of required number of elected members of the
State Bar Council for smooth running of the State Bar Council and for expeditious exccution of the
aforesaid process. This ad-hoc Committec of State Bar council shall function under the Special
Committee constituted under Section 8A of the Act till the process of preparation of clectoral roll as

per Chapter [, Part-111 of the Bar Council of India Rules for the  purpose of elections lo the  State
Bar Council is completed.

33, Saving clause

T'he Bar Council of India Ceaificate of Practice and Renewal Rules 20147 are hereby pepealed.
However, any certificate of the nawre of Centilicate of Practice as detined in those Rules and
verificationrenewal therzol (hy whatever namennatiner or form they may have been ssued/granted
by the State Bar Councils) or under Bar Council of India Certilicate of Practice Renewal Rules 2014
and any other action taken/order passed by the State Bar Council in connection with any such Rule,
before the enforcement of these Rules, shall continue to be valid for a period of five vears from the
date of its issuance/rencwal. but on the expiry of period of five years, such certificate issued by the
State Bar Council is required to be verified under these Rules.

34, Repeal of all Resolutions/Rules passed/framed cither by any State Bar Council _or bv_Bar
Council of India.

Any Resolutions/Rules passed/framed by any State Bar Council or by Bar Council of India, which

are inconsistent with these Rules. shall stand repealed from the date on which these Rules come into
force.

35 The decision with regard to Rs. 500 or Rs. 200 (as the case may be)as  paid by any Advocate as
Practice fee as provided under Bar Council of India Certificate of Practice and Renewal Rules. 2014, prior to
the date of commencement of these Rules of 2015, shall be tuken by the  concerned State Bar Council. Either
after deducting Rs. 100 as Process/Verification fee the rest of Rs. 400 or Rs.100 (as the case miy be) is to be
refunded 1o the Advocate or it may be utilized for the inswance ol the Advocate and his family or for the
benefit and welfare of concerned Advocate. This decision is to be taken by the  concernedState Bar Council
only after obtaining option of concerned Advocate.

1 ROSHARMAL Secy.
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FORM - A & Form - F

APPLICATION FOR ISSUANCE OF CERTIFICATE OF PRACTICE

(for Advocates & Advocate on Records)

[See Rule 8.3 of the B. C.I. Certificate and place of practice (Verification )

Rules, 2015]
Ta,
. Passport
The Secretary, _ 3 —l
Bar Corimeil of s = L
___________________________ photograph
- of Advocate
Subject: - Application for issuance of Certificate of Practice ( / / )
Sir.
B s (e R | L —— -~ (name of the State Bar Council)
for issuance of certificate of practice.
My lull particulars are as follows:-
I Esrolment number on the Roll ; —--wveeees s b e S S e
2 Date of Enrolment; ——-mmmemsemmmeeeaes —--
Name 0f the AdVOCaLe § —mmm e e v
( As given in the Enrolment Certificate):
o FAther’S Name — e e
5 Present Residential Address: o B =SSl T |

o —————— -

Name of Institution & University from where advocate has done his

i Matriculation £ 10™ —mmeememeame e Name of School/ Board/ year of passing.

. Graduation =--e--s-ceesacssesamcmmsoncanes Name of College/University /year of passing.
T B B - Name of College/University /year of passing.



10,

11.

12.

14.

16.

17.

Office Address with Telephone No.

Mobile No./email/Website

Place of Practice
(As given in the Application form for enrolment)

Present Place of Practice

Date of Birth

Name of Bar Association of which applicant is a member

Whether the applicant, after enrolment, has joined any Government/Semi-
Government or Private Service or any other kind of service, if so full particulars be
furnished with date of joining of such services

Whether the applicant after enrolment, has joined any business, as a full
partner/sleeping partner, if so, full particulars be supplied, with an attested copy of
business instrument like Partnership deed, MOU, Agreements etc.

Whether the applicant, after enrolment has incurred any disqualification as
mentioned in Section 24-A of the Act, if so, certified copy of judgment/other be
attached

Whether applicant, at present, is facing any disciplinary or criminal or contempt
proceedings/convicted in any Criminal or other Proceedings or not, if so, full
particulars be given.

Delay, if any, in submitting the application form, reasons to be given

Process fee/Late fee/Penalty

T by way of Demand Draft No.
Date / Account Payee Cheque No.
Dated or Cash.

Paid to on




¥ " 3 F
{18. Place where the Advocate intends to cast his vote
i In Bar Council Elections
ii. In Bar Association Elections
Name of th;z Bar Association
Place

19.  Any other information, applicant wants to submit about his distinctions.

20. If the Advocate is not a member of any Bar Association (registered and recognized
by the concerned State Bar Council), the reason for not being a Member of Bar
Association

20.a. Whether the Advocate intends to become the Member of Bar Association in Future.
(Put a “X" Mark)

Yes No

[ verify that the information/particulars furnished by me are true and correct to the best of
my knowledge and nothing has been kept concealed therein.

[ am also submitting herewith Column-II and III of this Form “A".

Date:

Full Signature of the
Advocate

Note: - One additional passport size photograph is attached/sent herewith.



[See Rule 8.4 (ii) of B. C. I. Certificate and Place of Practice (Verification) -

1

Form - A

Column - 11

Rules, 2015]
aged

son of resident of

enrolled as a

advocate on the roll of

(name of the State Bar Council) vide certificate of enrolment dated and No.

do hereby solemnly

affirm and declare as follows: -

53

s

Date:

That after having obtained Certificate of enrolment from the
(name of the Bar
Council) under Section 22 of the Advocates Act, [ have not left practice in law.

That 1 usually practice at and | intend to
cast my vote

% In the elections of the State Bar Council at

il In the elections of Bar Association
(Name and Place of Bar Association)

(This clause =2(ii) shall not apply to those advocates who do not intend to be the
members of any Bar Association)

That since my enrolment as an advocate, I have not switched over to any other
profession/services/business and that thereafter, I am doing practice in luw

Full Signature of the
Declarant-Advocate




4

FORM —-A

Column — Il (Certification)

[Se¢ Rule 8.4 (iv) of the B. C. I. Certificate and place of Practlice
(Verification)Rules, 2015]

Certificate

This is to certificate that Shri/ Mr/ Mrs/ Ms,-—---coeemmmammm e Advoeate S/o,
W/o, D/o - mmaeee -—----is @ bone-fide member of the Bar practicing usually
Al e e ( name of the Bar Association, if any) and he / she has been
practicing law since joining this Bar from the year --—--—-——-smrmen and has not left
such practice and | further certify that the particulars disclosed by him/ her in the
accompanying application are correct to my knowledge and belief.

Date: -

Full signature with name of full signature with name
Authorized Member / President / Secretary
Ex- Member of State Bar Association

( Seal)

N. B. — In this certification the declaration should contain/ attach the
certified copies of at least 5 Vakalatnamas or any other document/ cause list
establishing that the advocate has been in practice for last 5 years.

N.B.- If the Advocate is attached with ( Registered some law or Solicitor
firm, he shall furnish a certificate to that effect from the Authorized Officer
of concerned Firm showing details as to for what pericd Candidate/
Advocate has served the firm and nature of his details.

If the lawyer is a conveyancing lawyer he shall furnish 5 (five) such
documents of last 3 years to support his claim that he is in conveyancing
practice lawyer.



Form - B , R
(for use of office only) Seanined '
\ o Photograph
Bar Council of of Advocate
tificate of Prac Mt};fﬂéi:eal
[issued under B. C. I. Certificate and Place of Practice Counicil
(Verification) Rules, 2015]
€ O P. No. of
This is to certify that Shri/Mr./Mrs./Ms.
S/o, W/o, D/o
R/o
PS
dated is an advocate enrolled in the Bar Council of
. His enrolment number is
dated and his normal place of practice is
He is entitled to cast his vote for the election of Bar Council of . at

(Place) and in the elections of Bar Association of
(name & place of Bar Association, if applicable).

This certificate of practice is valid for a period of 5 years from the date of its issuance.

Date:

Chairman/Vice-Chairman
Authorized Signatory
(Seal of the State Bar Council)
{Fuil Signature)




{ : Form - C
Application for resumption of certificate of practice

[See Rule 28.2 of B. C. L. Certificate and Place of Practice (Verification)
Rules, 2015]

To,

The Secretary,
Bar Council of

Sub.: Application for resumption of Certificate of Practice (___/ / )

Sir,

I hereby apply to the _ (name of the State Bar
Council) for resumption of certificate of practice.

My full particulars are as follows: -

1. Enrolment Number on the Roll

2, Date of Enrolment

3. Name of the Advocate
(As given in the Enrolment Certificate)

4. Father's Name

5. Present Residential Address

6. Name of Institution & University from where advocate has done his
i Graduation year
il. LL. B. year

5 Office Address with Telephone No.

Mobile No./email /Website




9.

10.

.1,

13.

4.

16,

X7

Place of Practice TS
(As given in the Application form for enrolment) :

Present Place of Practice

Date of Birth

That in the changed circumstances, | intend to resume law practice
That after enrolment 1 have not suffered and incurred any disqualification s
mentioned in Section 24-A of the Advocates Act.

Particulars of the Certificate of Practice issued to the application if any

a. Whether issued under AIBE Rules, if so, its number and date

b. Whether issued by the State Bar Council under these rules, if so, its number
and date (self attested photo copies of the certificate of practice to be
annexed with this application)

c. Particualrs of the notification, whereby the applicant was put in the list of
“Non-Practicing Advocate”

Whether the applicant after enrolment has joined any Government/Semi-
Government or Private Service or any other kind of service, if so full particulars be
furnished with date of inining of such services

Whether the applicant after enrolment, has joined any business, as a full
partner/sleeping partner, if so, full particulars be supplied, with an attested copy of
business instrument like Partnership deed, MOU, Agreements etc.

Whether the applicant, after enrolment has incurred any disqualification as
mentioned in Section 24-A of the Act, if so, certified copy of judgment/other be
attached

Whether applicant, at present, is facing any disciplinary proceedings/convicted in
any Criminal Proccedings or not, if so, particulars be given.

Delay, in submitting the application form, reasons to be given




18.  Verification fee/Late fee/Penalty

- by way of Demand Draft No.
Date / Account Payee Cheque No.
Dated or Cash¥

19.  Any other information, applicant wants to submit about his distinctions

20. Place where Advocate intends to cast his vote in the elections of Bar Council

21.  Place/Name of Bar Association (if any) where the advocate intends to cast his vote

I verify that the informaticn/particulars furnished by me are true and correct to the best of
my knowledge and nothing has been kept concealed therein. I bona-fide intend to resume
Law practice.

Date:
Signature of the
Advocate



Form - D
Photograph
Identity Card
1. Card No.
1. Name
2. Father’s Name
O Enrolment No., Year & date
4. Address
Email 1D
Telephone/Mobile No.
5. Normal Place of Practice
0. Date of expiry of I-Card
% Place where Advocate is entitled to vote in elections of State Bar Council
8. Place/name of Bar Association (if any) where Advocate is entitled to vote in election
of Bar Association
Date:
Chairman/Vice-Chairman
Authorized Signatory
(Seal of the State Bar Council)

(Full Signature)



fﬁ.‘ " FORM E

FOR SENIOR ADVOCATES

(See Rule 5{a) of the Bar Council of India Certificate and FPlace of Practice (Venification), Rules 2015)

To,

The Secretary,
Bar Council of ---------

Name:

Passport sixe
photograph of

Advocate

Father's Name

Enrolment No. and Date

Email 1d:

Place where the Sr. Advocate to cast his vote in the elections of State Bar

Council:

Name/Place of Bar Association where the Senior Advocate casts his
" vote:

Signature Signature of Senior Advocate

Designation & Seal of the authorized signatory
of Bar Association

Date:



